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of the Indian Council of 
Medical Research, New 

elhi for the year 1980-81 
together with Audit Report 
thereon. 

(d) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Indian Coupcil of 
Medical Rest-arch, New 
Delhi' for the year 1981-82 . 

(ii) A copy of the Annual 
Accounts (Hindi and English 
version) of the I ndian 
Council of Medical Research, 
New Delhi, for year 1981·82. 

(c) A copy of the R ' view (Hindi and 
Engli sh Version<;) by the Gov~rn · 

rnent on the working of the lndian 
Counci I of Medical Re ear~h, 
New Delh i, for th ear 1978 79 , 
1979-80, 1980-81 and 19, 1·82. 

(8) A statement I Hin Ii and Eng li ~ h 

versions) showin ~ rcason~ for dela y 
in laying til t· papers mentioned a t 
(7) above. IPl.lccd in Library. Se~ No. 
L T-6649/83] 

orrcct of nn'i '\(.'r to U SQ No. 9815 Re 
hou ing fRCilitic'i for employe or 

1 ndo-Burma l' trolcum '0 Ltd . 

THE MINI TER 
DBPARTM NT 0 
TH MINISTRY 0 

F STATE TN THE 
PETROLEUM lN 

N R Y ( HRI 
ARG[ SHA KAR MJ HRA) : I beg 

to Jay on the ta ble : 

A tatement (Hi ndi and ngli . h version) 
correcting th reply given on 3rd May. 1983 
to Un tarr d Que lion No. 9815 by Shri 

ih , Singh regard ing h USing facilities for 
employee of Indo-Burma Petroleum Com-
pany Limited. 
Sir 

I invite It nt ion o f lh Hue to reply 
iven to Lok abh< nst rr d Quest ion NQ, 

15 in (hi ' Hou e n 3rd May. 198 • In 
reply to the b ve qUI! ti n it wa slated 
int,r aI/a "There are 12m nthly nll 1357 

ity ft mployee working in IBP C . 
Lt.tt hi m y r d ft f 11 w :-

No. of employees in IBP Co. Ltd. 
Permanent (on monthly 

wage basis) - 1325 
Temporary (on daily 

wage basis) - 32 

otal : 1357 

The inconwnience ca)used is regretted. 

Correction of answer to USQ No. 10583 
Re deficits· shown in State Budgets. 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) .' I beg to Jay 
on the Table a htatement (Hindi and English 
ver c;, ion s) correcting the reply given on 6th 
May, 1983 to Unstarred Question No. 10583 
by Shri A.K. Roy regarJ ing deficits shown 
in State Budgets. 

STATEMENT 

In the Statement laid on the Table of Lok 
Sahha in reply to pa rt (a ) against Assam 
- ~ 5 . 99 be read instead of -25.99 for the 
ye:1 r 19S0-81 and - 110.00 instead of -]. 10 
for the year 1983-84. Similarly against total 
all States + 17.78 be rend instead of + 77 .78 
for the year J 982 ·83 and - 696.04 instead of 
- ~87 .20 f r the year 1983-84. The error is 
rer ret ted 

Cudget Estimate! of Damodar Valley , 
Corporation for 1983-84. 

TH MINIST ER OF STATE 
IN THE Ml~ISTRY OF ENERGY 
(SHRI CHANDRA SHEKHAR SINGH) = 

J b g to lay n the table a COpy 
of Budget timates (Hindi and English 
wr ions) of the Damoda r Valley Corporation 
f r the yea r 1983-84, under sub-section (3) 
of ection 44 of the Damodar VeJJay 
Corporation Act, 1948. [Placed in Library. 

uNo. LT-66 2/83.] 

nnult Report of nd R ,ie" Wool an. 
Wooll D port Promotion Counpil. 

Ibi, or 1981-82, t. 

THE DEPUTY MINlSTBR IN TH 
MI I RY 0 M R (SHRI P.A~ 
AM: I e to Js n the table: 
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(1) (i) A copy of the Annual Report 
(Hindi and nglish ver ions) of 
the Wool and Wooll n Export 
Promotion Council , New Delhi, 
for the year 1981-82 along wllh 
Audited Accounts. 

(ij) A sta tement (Hindi and English 
versions) regarding Review by the 
Government on the worki ng of 
the Wool afld Woollens Export 
Promotion ouneil, N w Delhi , 
for the year 1981-82. 

(2) A st-atement (Hindi and English ver-
ions) sho wing reasons for delay in 

laying the paper mentioned at (1) 
above. (Placed in Library See No. 
LT-6653/83.] 

Noti8cations under Finance Commission 
(Milcellsneous Pcovi ions) Act, Delhi 

Sales Tax Act, and Cu toms 
Act, etc. See. 

THE DEPUTY MINI TER IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : 1 beg to lay down on 
the Table: 

(1) A cOpy o f the Finance ommlssloo 
(Salaries and Allowances) Amend-
ment Rules, 1983 (Hindi and English 
versi ons) published in Notification 
No . G.S .R. 379 (E) in Gazette of 
India dated the th May, 1983 issued 
under the Finance Commission (Mi -
eellaneous Provision,) Act, 1951. 
(Placed in Library. See No. LT-6654/ 
83.] 

(2) A copy of the Delhi ales Tax (First 
Amendment) Rules, 1983 (Hindi and 
Engli h ersion) published in Noti-
fication No. F.4 (21)/83· in (G) in 
Delhi Gazette dated thl: 14th March~ 
1983, under e<;tion 72 of tbe Delhi 
Sales Tax Act, 197.5. 

(3) A statement (Hindi and nglish ver-
ions) bowing reason for d lay in 

laying the notification mentioned at 
(2) a bove. (Placed in Library See o. 
LT-66SS/83.] 

(.) A copy each of the following NOli-
fie tion (Hindi and -ugli h version ) 
u d tion 1 S9 of the Cu tom ·Act,. 
192':-

(i) .S.R. 366 (E) ubJi b d in 
azette of India dated the pril, 

1983, tog ·ther with an explana-
tory mem randum e t ndiD8 the 

alidity of otification No. J 57-
u tom uat d the 26th M y, 

1982, upto 31st March, 1984. 

(ii) G .. R . No. 367 ( ) published in 
azctte f India dated the 30th 

April, 1983 together with an ex-
planatory memorandum extend-
ing the validity of otification 
No. 76-Cu. tom dated the 3J t 
March, 1978 up to 3J Sl March, 
1984. 

(iii) G S.R. 
azett 

April. 

368 (E) pub!ished in 
of In dia dated the 30th 

] 983, to 'ether with a n 
expla r atory mem randum ex-
tending the validity of olifica-
ti n No. 80/ 8~- ustom dated 
the J t Ma r(;h. 1 2 upt 31 t 
July, 1983. 

(iv) G.S.R. 369 () published in 
Gazelle of India da ted the 30th 
April, 19 J, together with an x-
tending the validity of Notifica-
tion No. 4 ustom dated th 
30th ApIil , 1983 uplO 3J t Marc. 
J 984. 

(v) ' . ' .R. 370 (l: ) pu li hed in 
azetle of I nd fa dated the 30th 

April, 1983 t gether with an 
explanatory memorandum rna-
ing cenain amendment to oti-
fic a!i n No. 89-Cus tom d ted 
the 30th Marcb, 19 J s to 
xtend the conce si nat cu tom 

duty on Primipho Methyl 2S per 
cent wdp. lPlac d in Li rary. 
See o. LT- 656/83.J 

(5) A copy of the Audit Rep r ( indi 
and ngli h versi n ) on the ccount 
of th D Ihi inan i 1 orporation 
for the ye r ended 31~t rch, 1982 
under ub· lion (7) of tioo 37 
of (he St te flnunci I orp r tlon 
Act, 1951. [PI c d in ib (y. e. 

o. LT- S7/83.) 


